
 311.0  Matter  under

 Forest  clearance  is  essential  for  develop:
 ment  of  agriculture  in  this  region  which  is

 a  backward  region.  I  request  the  Govern-

 ment  to  clear  the  project  at  an  early  date.

 (iil)  Need  to  amend  the  Coffee  Act  to

 prevent  the  Karnataka  Government
 from  imposing  Purchase  Tax  on  Coffee

 in  order  to  help  Coffee  growers

 SHRIMATI  D.K.  THARA  DEVI

 SIDDHARTHA  (Chikmagalur)  :  The

 Government  of  Karnataka  imposed  Purchase

 Tax  on  the  Coffee  delivered  to  the  Coffee

 Board  by  the  growers,  for  the  periods
 1975-76  to  1980-81.

 The  Coffee  Board  went  to  court  against
 the  levy  The  case  was  lost  in  the  High
 Court.  The  Supreme  Court  upheld  the

 High  Court  judgement  and  ordered  on

 11-5-1988  recovery  of  Purchase  tax  with

 retrospective  effect  up  1983—a_  total
 amount  of  Rs.  59,44,33,687.82.

 The  Coffee  growers  are  facing  enormous

 problems.  The  Coffee  price  in  the  Inter-

 national  Markct  is  stagnant.  The  Govern-

 ment  is  yet  to  waive  export  duty  on  coffee.

 At  this  juncture  when  coffee  growers  are

 undergoing  hardship  and  economic  pressure,
 itis  impossible  for  them  to  cope  up  the

 enormeus  amount  of  Rs.  100.0  crores
 towards  purchase  tax.

 I  request  the  Ministry  of  Commerce  to
 the  rescue  of  the  coffee  growers  and  the
 Coffee  Board  by  making  necessary
 amendments  to  the  Coffee  Act  to  prevent
 the  State  Government  from  imposing
 Purchase  Tax  on  coffee.

 (iv)  Need  to  take  steps  to  check  the  sea

 erosion  of  northern  Coast  line  of

 Orissa  to  Save  Paradip  Port

 SHRIMATI  JAYANTI  PATNAIK

 (Cuttack)  :  Tidal  onslaughts  fiom  the  Bay
 of  Bengal  are  fast  croding  Orissa’s  Northern
 coast-line  and  posing  a_  grave  threat  to  the

 Pradip  Port.  The  northern  part  of  the

 port  area  where  the  Nehru  Guest  House
 and  the  residential  flats  are  located,  and
 the  tslet  of  Hukitola,  10  km  north  of  the

 port  are  facing  the  greatest  danger.

 AUGUST  4,  1988  Rule  377313

 Recent  findings  by  the  Orissa  Remote

 Sensing  Application  Centre  through  satellite

 pictures  reveal  that  the  tidal  bores  started

 devouring  the  coastline  about  three  decades

 ago,  following  fast  changes  in  the  Bay  of

 Bengal’s  geographical  situation.  The

 alarming  rate  of  destruction  worught  by  the
 sea  is  evidenced  by  the  fact  that  Hukitola
 islet  which  measured  15.83  sq.  in  1929
 has  been  reduced  to  2.35  sq.  km.  The
 area  around  the  Mahanadi  river  mouth  has
 been  deprived  of  the  sand  it  needs  to

 prevent  the  tidal  batterings.

 The  break  waters  built  to  protect  the

 port  on  its  southern  side  has  affected  the
 movement  of  sea  waters.  As  a  result  sand
 and  other  material  carried  by  the  sea
 currents  ure  deposited  in  the  southern  area
 of  the  break  waters  and  not  carried  north-
 ward  where  the  tidal  bores  continue  to
 wreck  the  shore.

 Unless  some  scientific  methods  are
 adopted  the  tidal  bores  will  continue  to

 pose  a  threat  to  the  port.  Therefore,  I
 urge  upon  the  Government  to  draw  a  100
 per  cent  Centrally  aided  time-bound
 programme  to  check  eroston  of  northern
 coast  line  and  also  to  desilt  “tahandi  river
 bed  near  the  Month  so  that  the  Paradip
 Port  is  saved  from  any  threat.

 (v)  Need  to  restrict  the  Shankaracharya
 of  Puri  from  glorifying  Sati  and
 untoucha-bility

 SHRI  BRAJAMOHAN  MOHANTY

 (Puri):  The  practice  of  Sati  has  been
 banned  since  Jong.  Such  practice  is  against
 the  sacred  scriptures  of  Hindus.  But

 Shankaracharya  of  Gobardhan  Math,  Puri
 has  now  started  campaign  for  glorification
 of  Sati  custom.  He  asserts  that  women
 who  have  become  widows  have  no  other  way
 but  to  commit  Sati  or  remain  as  widows.
 It  is  perverse  and  irreligious.  By  such

 expressions,  he  has  involved  himself  in  a

 very  serious  offence  of  abetting  the  murder
 of  widows.

 He  has  also  now  started  campaign
 against  entry  of  Harijans  into  the  Hindu

 temples.  The  practice-of  untouchability
 and  the  customary  restriction  of  Harijan
 entry  in  Hindu  temples  has  been  eliminated


